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For the Intervener ) =
ORDER

Learned Counsel for the Income tax Department is present. It is represented by the
Ld. Counsel for the Income tax Department that by virtue of the EXIT Scheme 2011 and as
availed by the Company which has been struck off, based upon the Affidavit filed by the
Directors of the Company at the time of availing the Scheme wherein it had been
mentioned that the Company does not have any tax liability solely for availing the Scheme
whereas it is otherwise.

However, as per the guidelines provided in the said Scheme, Ld. Counsel for the
Income tax Department states that no notice had been sent to the Department prior to
striking off the name of the company as provided under the EXIT Scheme 2011. However,
perusal of the typed set of documents filed with the petition reveals that full copy of the
Scheme has not been enclosed. In the circumstances, Ld. Counsel for the Income tax
Department is directed to file a full copy of the Scheme, for which purpose, one day’s time
is granted.
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